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3/ ORDER

PER MANU KUMAR GIRI (Judicial Member)

This appeal filed by the assessee is directed against the order of the Ld.
Commissioner of Income Tax(Appeals)(NFAC) Delhi [CIT(A)] dated 27.02.2023 for

Assessment Year 2018-19.

2. At the outset, Ld. Counsel for the appellant submitted that assessee has filed
appeal twice for the same year against the impugned order, hence occurred

duplicity of appeal. Therefore, he prayed for withdrawal of the present appeal. The
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Ld. Departmental Representative has not objected to the prayer of the Id.Counsel

for the assessee.

3. Therefore, in the light of above submissions of the both parties, the present

appeal is dismissed as withdrawn.

4. In the result, appeal filed by the assessee is dismissed as withdrawn.

Order pronounced in the open court on 20th day of September, 2024 at Chennai.
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